
ENTRAL ADMINISTRATIVE TRIBUNAL 
PRINCIPAL BENCH 

OA 2162/2003 

New Delhi, this the 4th day of Sept.emher, 2003 

Hon'hle Smt. lal<shrn-i Swaminathan Vice-Chairman (J) 

Sh, Anil Vats 
S/c Sh, Ram Kanwar Vat's 
inst working as Sorting Asst.t 
Delhi Sorting Division 

R/o 24 Suraj Nagar, Azad Pur 
Delhi - 110 033W 
Address for service of notices 
0/0 5h. Sant Lal, Advocate 
CAT Bar Room, New Delhi - 110 001, 

.Applicflt. 

(By Advocate Sb. Sant. Lal) 

V E R 5 U S 

Union of India t.hrough 

1 	eoretry 
Ministry of Communications 
flept.t of Posts, Dak Bhawan 
New Delhi - 110 001 

2. The Director Post.al Services (R) 
Delhi Circle, Meghdoot. Bhawan 
New Delhi - 110 001, 

. Respondents 

0 R D E R (ORAL) 

Hon'ble Srnt Lakshrni Swaminathafl, vice-Chairman (J) 

In 	this 04, the app ii cant. has stated that he 

had filed an  appeal to the competent authoritY i.e. 

respondent. No22 against the imposition of penalt.y of 

compulsorY ret.irernent from service by memo dated 

2v1-12-2002 	
He has submitted t.hat. even though more 

than six months have elapsed since submission of that, 

appeal, no decision has been communicated to the 

applicant, by the appel lat.e authority 1 in the form of 

reasoned and speaking order which is required to he 

passed by him under law. Hence this 0A, 

2. The main relief prayed for by the applvc.ant.. 

i n 	the Original 	Applioation is for a direct.ic,rl 	.o 

respondent. No.1 to decide the aforesaid appeal dated 

—2)— 



C -2-2iC;3 	Annet)re A-I) within a fixed Priod by 

n.ino a reasoned and speaking order with 1 ihert.v to 

the 	applicant, to approach 	the Trihtjni 	a nv 

ariv,nna s tjrviva. 

. 	It. is sen from Annex(jra 4-1 	that, tha 

ppl icant. has addressed an appeal under Rt.jie 73 of OCS 

(CPA) Rt.fles. 	1965 against imposition of penalty of 

compilsory retirement, from service to respondent, No.2. 

TI-. is fl)rt.her noticed that, there is a stamp of that. 

office 	dated iO-2-2pp3. 	The 	grievanc.e of 	t h e 

applicant, is that. the appellat.e authority has not. 

responded to the appeal in accordance with law, 

Noting the above fact.s and Stibmissions of 

the 	iarned counsel for the eppi ir.ant. in ca.q 	ha 

aforesaid appeal has not heen disposed of by the 

appellate authority/respondent. No.. till date, ne 

shall do so by passing a reasoned and speaking ordar 

in ac;cordanc.e with law within one month from the date 

of 	receipt. of a copy of t.hi s order1wit.h intimation to 

t.ha applicant.. 

CA is disposed of as above. In nasa any 

grievance .st.ill sujrviva.. liberty is granted to the 

anpi icant to proceed in the. matter in annordance with 

iSmt.. Laksbmi Swaminat,han) 
Vice-Chairman (.1) 




